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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEJ BOMBAY BENCH, NEW BOMBAY
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The Divisional Railway Manager,
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Bombay. .o Respondent,

Coram: Hon'ble Vice-Chairman Shri B8.C.Gadgil.
Hon'2le Member(A) Shri.L.H.A.Rego.

JUDGEMENT Dated: 14.8.1587
(Per Shri B.C.3adgil, HMon'ble Vice-Chairman)

These twc matters can bs conveniently decidsd
by a2 common judgment., Beth the applicants were KhelzsiS
in the Central Railway. Their ssrvices were terminzied
on 1.12.19€4, Applicant in Application No.472/86 filed
Writ Petition No0.279/85 in the High Court of Bombay,
challenging the termination of his service. Applicant in
0.A.No,.483 filed & similar Writ Petition bearing No.278/85
in the High Court of Bombay. Both the wiit petition= were
allowed by the High Court on 23.1.1985, 1In substance, the
High Court quzshed the order terminating the service of the
applicants and it was directed that a regular inquiry be

contd,..2



held as regards the allegzation that they obtsined employment
on false representation., There are certain other directions,
that even uwithout holding such inquiry the Railuay ARdminis-
tration will bte &t liberty to terminate the services for

any other lauful reason., Houever, all these aspects are

not relevant. What is important is that the High Court
quashed the orders of termination of services of both the
applicants.

.2. The -rievance of both the applicants is that in
spite of this order of the High Court, they have not been
reinstated in service. They therefore, filed thecse 2ppli=-
cations for reinstatement with full back ueges.

3. The Respondents have filed a common reply. It
was contended that the services were terminated on 5.10.1984
on the ground that the applicants secured employment under
false representztion., It was also urged that their services
have been terminated by foilouing the provision of section

25 F cof the Industrizl Disputes Act., As far as the High
Cocurt's judgmen® is concerned, it uzs contended that the s

applicents have been put beck to wcrk as per the High Cdd}t'éw?j\\
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crcer., : ﬁé.
4. Ouring the course of the arguments us ué%e‘told ’ ff
that both the applicants have been reinstazted in gerQEQEmh%wz;;ﬂfi

from 21.5.1987 in terms of the High Court's order. Thus .

the orly guestion that nouw remains ie, ss tc uhetiier the
applicents are entitled to back wages., The order of the
High Court is dated 23.1,1985, 1In view of that order, it

vas absoclutely essentisl for the Railuay ARdministrztion to
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licants immediestely. Thics has not been
done. On the contrery, they hzve besn reinstated on 25.5.87
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i.e. after more than tuo yeers. 1n our opinion, the appilcents,
in vieuw of the order passed by the High Court, vould be entitled
to full back wages, at least from the date of ths High Court
order (i.se. 23.1.1985) till they were actually reinstated,
* Hence, we pass the following orders:
v CRDER
1. Original Application Nc.472/86 succeeds.
It is not necessary to pass any order in regard
.;3 to reinstatement of the applicant e2s Lhe applicant

has already been reinstated on 21.5.1587. The
Respondants are houever, directed toc gpay to the

44,
applicant jﬁ full beck weges and other ~"=srguisites
admissibls from 23,1.1585 to/éé;QE%ég%. The
Respondents are directed to pay these za2mounts
expeditiously say within a period of 3 months
from today., Parties to bear their own costs
of this application,
Original Application Np.483/85 succercs.
It is not necessazry to pass any ordsr in regard
to reinstatement of the applicant z3s the applicent
has already been reinstated on 21.5.1367. The
Respondents‘are houever, directed to pay to ths
epplicant é;ffull back wages anc othaer perquisites
admissible from 23.1.1985 to ézézéﬁégii The
Respondants zre directed tc pay theeaiamounts
gxpeditiously, say within a pericd of 3 months
from today. Parties to bear their oun costs
of this appliczstion,
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Origimel judgement is kest in the
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472/86 and 2 copy thereof is kept in ths reco

of 0.A.483/86,
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SECTION OTTICER
AT AL ADMINISTRATIVE TRISUNAL
I7.-W BOSN U BENCH,
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